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PREFACE 

This publication contains a brief resume of work done by Ninth 
Lok Sabha during the 1st Session i.e. from 18th to 30th December, 
l00~ • \ 

.• _A 

NEW DELHI; 
February, 1990 

Magha, 1911 (Saka) 

SUBHASH C. KASHYAP, 
Secretary.Genef'al. 



RESUME OF WORK DONE BV NINTH LOK SABHA DURING mE 1ST SESSION. 
DECEMBER, 1,., 

1. DURATION OF SBSSION 

Date of Commencement 

Date of adjournment s;~ di(' 

Date of prorogalion . 

Totsl number of days of Session 

No. of act\l"dl silliOCs . 

Number of Hours of sillin,s 

. 18th I>ecember, 1989 . 

. ·3Oth I>ecember. 1989 (0.40 A.M.) 

6th January, 1990. 

13 days 

9 days 

6S hours and 19 minules . 

• TIae silline of tbe HoUle ~ on 29-12-19&9.e II A.M. aocl CGDlin.cd upto 
C).40 ~ on 30-12-1_. 
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SUMM&&Y 

I. Bills introduced 

2 Bills opposed at introduction stage 

3. Bills passed by Rajya Sabha and laid on the Table. 

4. Bills passed by Rajya Sabha and returned by Lck Sabha with 
amendments 

S. Bills returned by Rajya Sabha with amendments and laid (lD 

6 

Nil 

1 

Nil 

the Table Nil 

6. Bills passed 4 

7. Bills negatived Nil 

8. Bills withdrawn Nil 

9. Bills part-discussed Nil 

10. Motions for adjournment of debates (In Bills adcptcd Nil 

11. Bills referred to Select Ccmmittee Nil 

12. Bills referred to Joint Committee Nil 

13. Bills originating in and referred to Joint Cc:ml1littce t:y RluYaSaUm 
in respect of which motions for concurrence Wff~ f.lfCpl(d ly 
Lok Sabha Nil 

14. Bills pending at the end of the First Session of Ninth 1 ck 
Sabha vide para No. lIS of Lok Sabha Bulletill-Part II. dated 
11 January, 1990 4 

3 
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SUMMARY 

I. Bills introduced 14 

2. Bills pending at the end of the session. vide para No. 116. Bulletin-Part 
II. dated lith January, 1990 14 

6 



3. DIVISIONS 

No. of divisions held 8 

7 
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MOTre~.lJlICJ)IUt· Rl.1LE$ 19.1 ANI) 342 

SUMMARY 

). t\o. of notice~ received . 

2. No. of motions admitted 

3. No. of moticns discussed 

4. Tota) time taken 5 hrs 20 Mis. 



6. OATH OR AFFDMATlON 

Number of Memben who i.aDguale in which Date on 
made and lub8c:ribed Oatb/albmation made which 
the oatb/aBlrmation OatbJ 

aftIrma-
tlonmade 

j 197 HIndi ") 

../ f8 BnIliah 
1 
I 

35 DeDlali I 
as Tamil 1 

l :N Sanskrit 

12 Oriya 1 

I ,/ 10 Marathi 18-12-1989 r 
~/ 9 ICannada I 

/ 9 Urdu I 
J 

/ . Telu,u I 

/4 Punjabl 

.' 3 Kaahmiri 

2 Oujarati II 

1 MaithiU } 
1 SIDdhI J 

./ 34 Hindi 1 J 
8 EDIl~ 

, 3 BqaJi 

~ ,/ 3 Maratbi 19-12-1919 

/3 Urdu 

./2 ICapnada J 
1 Malayalam j J'\:J 

./ 1 SaDltrit 

./ 1 Tamil 

~ 
/,J 

J2 



13 

Number (If Members LaDll!llJe in which 
who made and lubsctib. Oath/afBrmatioD made 
ed the oatb/a1IIrma-

tion 

/4 Hindi 1 
./ 1 EnSlisb I 

./1 t 
Kannada I 

. ./ 1 Urdu J 

./1 Sanskrit 1 
4 PUnjabl J 

"'I English 

·517 

Date OD 
which 
Oath! 

aflirmatfoD 
made 

10-12-1919 

21·12-1989 

26-12-1989 

.Jt excludes PrOf. N.O. Ranga, Speaker Pro·trm who look oath fn Enllfsh brfore 
the President at Rashtrapatl Dhawan on 18.12.1989. 



7. OBITUARY REFERENCES 

SI. Name and partic:uJars of membership Date of Dale on which Timelaken JUmarb 
No. de~h refereAlCe made 

H. M. 

Sbri Subodb Seo. 7-10-1989 

J 

Member, Seveolb Lok Sabba 

2 Sbri Shiva Chandra Jha 8-11-1989 
Member. Fourth Lolt Sabha 

3 Sbri Loknalh Misbra. 18-11-1989 
Member, Constiluenl Assembly 

I 
20-12-1989 00 OS 

.. Shri Gobi Saikia, 23-11-1'89 
Membet, Eiptb Lolt Sabba 

5 Sbri Chandra Pralap Namio Singh, 26-11-1989 .... 
Member, Eighth Lolt Sabba • 

6 Shrimati Savitri Shyam, 28-11-1989 , 
Member, Fourtb '" Fifth Lolt Sabha J 

7 Shri K. Ramakrishna Reddy. 
Member, Fifth Lot sabha 

26-11-1989 29-12-1989 00 01 

---------- -- -- .. --



8.PANEL OF C~N 

51., 
No. 

Members nominated 

*1 Shri'lndra:iit~ta' ( 

-2 Shri Ebrahim Sulaiman Sait ~ 

• 3 Smt. Vijaya Raje Scindia J 
2 

Shri Vakkom Purushothaman ') 

Dr. Thambi Durai . .\ 
3 Shri Satya Pal Malik I -r 4 Shri Jaswant Sinsh . I 
S Shri Nirmal Chatterjee I 

j 6 Smt. Geeta Mukherjee 

Date of 
nomination 

---- .. ------- -----
18·12·1989 

20-12-1989 

----------------------
-ApPOinted by the President on 12-12·1989 undcranicle 99 or the Constilution before 

whom members could make and subscribe oath or affirmation. Also nominated by the 
Speaker. 

J5 



9. PAPERS LAID ON THE TABLE 

(A) By Government 
(B) By Private Members . 

16 

$&3 
Nil 



10. PIU!SIDENT"S ADDllESS 

Date of Dateaof Members who lIlOYed No. of No. of Motion of Time taken Preaident'slllelllle 
.\CI:~ess DilCUllion on and seconded Amendments] Amendments Tbanb~ reported on 

Motion of tabled carried adopted on 
TbaDb 

H. M. 

.10-12-1989 2'7-1~1"9 SIIri Satyapal Malik 395 2I-1~1989 16 46 Published in BuDetin 
21-12-1989 Sbri Samarenclra Kandu pUt n on ~1-1990. 

para 110. 

-.... 



11. (lUES1'IONS 
(i) Slarrtd Qlltstions 

(0) Number of Questions put down in Question Liits for Oral Answers .102 

(b) Number of Questions orally answered 21 

;"i) Short Notiet Questions 

(a) Number of Questicru; put (lown in Short Notice Que5ti~n Li~t 

(b) Number of Short Notice Questions orally answered 

(III) Um"larrcrJ Questions 

Nil 

(a) Numb~r of QUestions put down In Questions Lists for' wrlttc:n amwcrs "404 

(b) Number of Questions fer which Written Answers were laid inc1u ... irl 
th('se put down for Oral Answers but not reached for Oral answers' 478 

.Includes 3 Starred Questions deletcd/trnl1llfcrr(d fn m one MinistlY to aneth,l . 

•• lncludes 4 Unstarred QUestions deleted/transferred fl'cm one Ministl')'.to another. 

18 
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DiscU'Ssions on matters of urgent public importance for short dura-
tion under Rule 193 

J. No. of Notices received 

2. No. of discussions admitted . 

3. No. of discussions held 

4. Total lim: tak:n 

SUMMARY 

24 

5, 
2 

" I\r,. 4S minule~._ 



Subject 

IS. SPEAKER/CHAIRMAN 

AIfIfO/Ulc~~lftsIOb!l~rl'ations/ h/~r~nc~s 

By whom Dale 
------ ---- ------- -

Recoll.ilion of Shli Rpjiv Gandhi, the Le£.der (f 
Congress-I Party. as the Lcarter of the Opposili _ n 
in Lok Sabhn with effect from the IIthDecemba, 
1989 

------------------------

25 

Speaker lO-1 2-1 989 



16. STATEMENTS 

(J) Sta....... made/LaId by MIafaten UDder Rale ~'7l. 

- ----------- -----
51. 

No. 
Subject Name of Minister 

---------- -------. __ .. _-. -----

1. U.S. Intcrventicn in Panama Shri I.K. GujraJ 

2. Government Business for the week Shri P. Upendra 
commencing the 26th December, 
1989. 

_3. Acci~cnt 10 Pf,wan HEns Dl'.uphin Shri Arif Ml hd' 
helicopter VT-ELO ncar Patna on Khan. 
15th Dtc(mbcr, 191\9. 

4. Perfcrmancc cr Indian Aillines Shri Arif Mohd. 
Khan. 

S. Developments in Romania Shri J.K. Gujr~ I 

-6. ReinstatemeN into services of the Shri K·P. Unnikrish-
employees who were dismissed by nrn 
D.T.C. duling the March,1988 
strike. 

Date Time 
taken 

H. M. 
-------

21-12,-IH9 0 03 

22-12-1989 0 01 

26-12-19~9 0 01 

27-12-1989 0 05 

28-12-1989 0 03 

:?'8-12-ISS9 0 os 

7. Constituti('n of an expert CcmmiUce Shli .K-P. Ur.ni"r;~h- 29-12-1H9 0 05 
for a ;s~s 'm~nt and evaluation of nan. 
the centre for Develcpment of 
Telematics (C-DOT). 

-8. Bofors issue 

9. Disappearance rfShri Jagdev 
Singh Khudian M.P. 

Shli Vist.wanath 
Pratap Singh. 

Shri Mufli Mchd. 
Sayccd. 

29-12-19119 0 24 

2S'-12-19S9 0 06 

• Also laid on the Table a copy of the folk wing dccumcnts in EnJli~h vtrsic n :-

({) Note dated 10th June. 1987. rrccrded by the thl n Ministtr cf State in It:{ ).:.ini-
stry of Defence, Shri Aren SinJh, alcr'iWith the ncte dated 15th June. ISS7 
recorded by the then Prime MInister. 

(Ii) Notes dated 13th June. 1987 and )Sth JUy. 19h7 nccr<!cd by the fermer Chitf 
of Army Staff. General K. SuDdarji. 

(iii) Opinion dated 4th July. 1987 liven by the Attt-mey General fcr India. 

26 



<a) Number of matters raised 57 
(b) Position reprding receiPt of replies frem Ministers concerned as on 15.2.1990 

Total Number 
of matters 

rahed 

Number of 
replies sent to 
Members by 
Minisllers and 
copies endorsed 
to LokSabha 

Secretariat 

PerGenta.. of 
replies sent 
to the Members 
by the Ministers 

------"---------._--------------
First Session 57 16 28 

27 



·7. STATEMENT SHoWrNo TiME T~ ON VARlOVS KINDS OF 
Bt1SINB. 

Business 

-----------

BILLS 

(a) Government Bills 

(b) Private Members' Bills 

BUDGET 

General Budget 

DISCUSSIONS 

Short Duration Discusskns (Rule 193). 

MATTERS UNDER RULE 377 
MOTIONS 

Motion under rule 191 

OATH OR AFFIRMATION 

PRESIDENT'S ADDRESS 

QUESTIONS. 

R.ESOLUTIONS 

(n) Government Resolutions. 

(b) Statutory Resolutions. 

(c) Private Members' R.etolutions 
STATEMENTS (Rule 372) 

Time 
taken 

H M 

·12 56 
0 14 

1 57 

4 45 
23 

S 20 
6 10 

16 46 
5 02 

0 02 

• 
3 05 
0 S3 

Percentale 
to th! 
total 
time 
taken 

11/· 8 

0'4 

3'0 

7'3 
2'1 

8·2 
9'4 

25'7 
7·7 

4.7 
1·3 

(:'tr L., \. r. 4~';""1 ,~ ~ ~ •. f .... 

OTHER MATTERS IUch aslPapers laid en the Tablr. OtJif\~c.ry 
R"rererces, Questions of ptiVllc,es, Points of Orders, Prrscnal 
Explanations etc. 

6 461 10·4 

6S 19 100'0 

.Joiot Discussion took place on a Statutory Resolution [vf_ 5tatcm(nt No. 13 (Ii),] 
and Motion for, consideration of the connected Government Bill [.flk 
Statement No. 2(il 51. No. I]. Time taken on Joint Discussion has been siicwn 
under Government Bills. 
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